
ThTRAL ADM[NiSTRATiV 
PRINCIPAL BENt:: 

C.P. No. 502/2004 i 
O.A. No. 2724/200; 

New Delhi this the 8th 
 day of July, 2005 

Hon'ble Shri Justice M.A. Khan, Vice Chairman (J) 
Hon'ble Shri S.A. Singh, Member (A) 

1. 	Tej Pal Singh S/o Shri Chuttan Singh. 
2, 	Had Ram S/a Shri Mittal Singh, 
3. 	Kishari Lal 810 Shri Madhu Ram, 

All are working as Mason Grade1, 
Under lOW Northern Railway, New Delhi 
Railway Station, New Delhi. 	 -Applicants 

By Advocate: Shri Yogesh Sharma) 

Versus 

nri P.K. Goel, 
visional Railway Manager, 

Northern Railway, Delhi Division, 
Near New Delhi Railway Station, 
New Delhi. 	 -Respondent 

(By Advocate: Shri Rajinder Khatter) 

SiILJT1I1 

Hon'ble Shri Justice M.A. Khan, Vice Chairman (JI 

The order of the Tribunal datedI 7.5.2004 passed in OA No.272412003 has 

aiready been implemented by the respondents. earned counsel for applicants 

L3tes that there has been some delay in implementation of the Tribunal's order. 

Ay how, he does not press this Contempt Proceeding. Since the order of the 

Tribunal has been implemented, we do not want to proceed with the matter. 

Accordingly, the present Contempt Proceeding is dismissed. Notice to the 

ponce:t s,  ischrgeci. 
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Membel (A) 
/ 	(MA. Khan 

(I 	Vice Chairman (J) 

cc. 




